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SHRI T.R. BAALU: The recommendation of the Ministry of Environment is 

to use jute bags manufactured out of textile materials, and so on. As far as 

plastic materials are concerned, we have banned the use of plastic bags only 

up to a thickness of 20 microns. 

MR. CHAIRMAN: Shri Sukhdev Singh Libra. He is not here. 

SHRI K.M. KHAN: Sir, I would like to know from the hon. Minister, keeping 

in view the hazardous effects of the plastic bags, how the Government 

proposes to create awareness amongst the distributors and the public. Do you 

have any plan to bring forward a legislation for banning the usages of plastic 

bags in the country? 

SHRI T.R. BAALU: Sir, we have already banned the usage of plastic bags 

up to a thickness of 20 microns. 

Convention on Rights of the Child 

*72.  DR. T.SUBBARAMI REDDY: 

SHRIMATI SHABANA AZMI:† 

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the country's first periodic report on the implementation of the 

Convention on the Rights of the Child observed that India lacked separate 

legislation to deal with such cases; 

(b) if so, whether the report prepared by the Department of Women and 

Child Development is to be submitted to the UN Committee on the Rights of 

the Child; 

(c) if so, what are the other recommendations of the report; and 

(d) whether Government are considering any legislation to deal with child 

abuse cases? 

† The question was actually asked on the floor of the House by Shrimati Shabana Azmi. 
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (DR. MURLI 

MANOHAR JOSHI): (a) to (d) A Statement is laid on the Table of the House. 

Statement 

(a) to (c) It is not correct to say that Indian Laws are not adequate to meet 

the country's obligations under the Convention on the Rights of the Child (CRC). 

State Parties to the CRC are required to furnish periodic reports on its 

implementation. The first such Periodic Country Report was prepared in 2001 

by this Ministry, following a consultative process and was submitted to the UN 

Committee on the Rights of the Child.The Report spells out constitutional 

provisions, laws, policies and programmes being implemented in India with 

reference to various provisions of the CRC. The Country's laws are consistent 

with its obligations under the CRC. 

(d) The Law Commission of India in their 172nd Report have 

recommended comprehensive changes in law to safeguard children from sexual 

abuse and exploitation. This Report is receiving the attention of the Justice 

Malimath Committee on criminal justice reforms. 

SHRIMATI SHABANA AZMI: Sir, I am deeply disappointed with the reply 

because it is a very deliberate attempt to evade giving a clear answer. Now, the 

Children's Code 2000, under the Charmanship of Justice Krishna Iyer, was 

presented to the Prime Minister, on 14th November, 2000, in the presence of the 

hon. HRD Minister who had promised to look into it. I would like to know what is 

the status of the Children's Code 2000. Since It is a comprehensive code of 

children's rights, having integrated every aspect of all child-centric laws, would 

the Government consider having a comprehensive plan of action, based on a 

child's right approach, to implement the CRC, which India has ratified? Merely 

bringing amendments to the Child Labour Act of 1986 will not solve the problem. 

The household enterprises, Government institutions and training centres are no 

longer exempt from prohibitions on employing children; and the coverage is 

expanded to include agricultural and other informal sectors. The Act, for 

instance, does not define the term "hazardous". Children's right activists claim 

that any work that prevents a child from going to school should be considered 

hazardous. So, there is a lot needs toJie done. What is the Government doing 

in this regard? Thank you. 
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SHRIMATI SHABANA AZMI: Sir, the fact is that Children's Code, 2000 is a 
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children. So, there is no point in bringing any amendments and separate laws, 
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vide pages 48-49 infra]. 
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pages 49-50 infra]. 
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